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DIRECttORA丁 [GENERAL OF FOREIGN ttRADE

DES―VI(F00D&M:SC)

Minutes ofthe meeting No 02/16 of NC― VI HELD ON 30.042015

1Vleeting No 02/16 for the licensing year 2015-19 to consider cases under Duty Exemption Schemes

(C誨 3ptOr-4)of Foreign Trade PoHcy 2015-19 pertaining to N衡 sc &Food Products was held on 16.04.2015 underthe

Chairmanship()fSh.S K_Samal Jt.DGF丁  Fo‖owing members were presentin the rneeting.

S.N Name of the Officer Designation Department

Sh. J.P. Maurva DvJ.A N/1FPI

∠ Sh S.K. Pandey Asstt. Director MSME(Food)

Officers in a enda nce

6 Sh. Yoginder Singh DDG DGF丁

4 Sh Ratan Lal Meena     l FttDO DGF丁

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below.

ArJ-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per

oai"a4.,'.1(b) of Hand book of procedure (vol-1) 2OO9-1,4 updated as on 5.6.2012.
xxxxxx

Party Name:GADRE

EXPORtt PV丁.LTD

MARINE Meet No/Date.2/85- Status:21

HQ File i

01/85/50/114/AM 12

01/85/50/139/A卜И13

RLA File:

03/94/40/478/AM 12

03/94/40/434/AM 13

ALC3/2015              1

3004.2015

Lic.No/Date:0310651884   ‐Relected

dt 06_09.2011  &

0310709877 dt.21.09.2012

Firm's representatives made submission before the Committee. lt was stated that Surimi (Fish Paste) is used as

a base for the export product. Therefore, Committee was of the view that use of Crab Meat and Crab Extract is

noi justified in an imitation product where Crab Flour and Crab Seasoning has already been allowed by the NC.

Accordingly, Committee decided that request of the firm for allowing import item viz. Crab Meat, Crab Meat

Ixtract and Frozen Cooked Crab Meat cannot be allowed.

陥r

22     Party Name:WESttERN INDIA CASHEIA/CO.PVT.‐ Meet No/Date:2/85-
‐ALC3/2015LttD

30.04.2015

HQ File:01/85/171/065/AM15    F破 ation of ad― hoc input output normsin terms of para 4.4.2 of HBP′ Vol.l′

RLA「 No 05/24/40/553/AM15     2009-14 for export of Roasted Cashew Nut Broken against import of
Cashe、 v Kernels Broken

The committee noted the comments of MFPl furnished vide theirletter No 4(2ソ 2015-DGFT dated 24.04.2015.

On the basis of said comments,the committee decided to ratify the ad― hoc input output norms on net to net

()3SiS aS ttnocr:

2,22′ 264.00Kg

(On net to net
basis)

Status:

Approved
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23     Party Name:WESttERN IND:A CASHEW CO.PVtt Meet No/Date:2/85-

ALC3/2015LTD

30.04.2015

Status:

Approved

Status:

Approved

鰍〆

粋QF‖ e i01/85/171/066/AM15      Fixation of ad― hoc input output normsin terms of para 4.4.2 of HBP′ Vol.|′

R:AFNo 32/24/40/011/AM15     2009-14 for export of Roasted&Salted Cashew Kernels Broken against

import of CashelA/Kernels Broken

Thc conlmittee noted the conlments of MFPlfurnished vide thei「 letter No.4(2)/2015-DGFtt dated 24.04.2015 .

On the basis of sald comments′ the committee decided to ratify the ad hoc input output norms on net to net

basls as underi―

Flporl ltgq Qty lmport
Roasicd & Salted Cashew | 2,25,81"5.O0Kgs | 1. Cashew Kernels Broken

輯熟井I墨可|   12(om"ne Q“面訥・n ttsconsumer packs of I I and Outer Plastic Caps

composite Cans (of 396 | | (u) Paper Cans (for 396gms
gms capacity each in | | capacity of Cashew-With Tin

IW艇鵠驚
)ぷ
|   1劇 1

[五‖静1僣rl
3 Plastic Lid(for abOve SI.No.2)

RA may take consequential action as per policy/procedure.

24    Party Name:∨ K C Nuts(P)Ltd.′ 」ammu

HQ File:01/85/162/002/AM16     Fixation of ad―hoc input output normsin terms of para 4.4.2 of H8P′ Vol.|′

RLA「 No 18/24/40/001/AM 16    2015-19 for export of Shelled Walnut Kernels against import of Walnuts

lnshe‖  」uglans Regia Species.

The committee noted thatthe NC has approved in its meeting No.18 dated 15 01.2015 a sim‖ ar case of another

irm for same export/impOrt item allowing 40%vield on the basis of comments/reCOmmendauon Of MFPI

furnished宙 de their OM No.1/2015-DGFtt dated 15.01.2015 in this case′ it was noted that the firrn has claimed

40%yield tthe Committee decided to ratify the ad hoc input output norms in the present case allowing 40%

yield as under:―

Meet No/Date:2/85-

ALC3/2015

3004.2015

2,25,815.OOKg(On net to net
basis)

As per policy governing

import of packing material
policy

As per policy governing

import of packing material
policy

Frp*t lt", Qty lm port Qty

Shelled Walnut Kernels (Juglans Regia

Species)

48 00MT Walnut lnshell (Juglans Regia Species) 120.00A/1T

RA may take consequential action as per policv/prOCedure.
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25      Party Name:BAFNA ENTERPRiSES,COCHIN     Meet No/Date:2/85-
ALC3/2015

30042015

Fixation of ad-hoc input output norms in terms of para 4.4.2 of HBP, Vol.l,

2AO9-74 for export of Shelled Walnut Kernels against import of Walnuts

lnshell Juglans Regia Species.

., Ihe committee noted the comments of MFPI furnished vide their letter No. 4(61/2O15-DGFT dated 24.04.2015.

On the basis of said comments, the committee decided to fix the ad-hoc input output norms allowing 2%

waslage as under:-

Status:

Approved

HQ FIle:01/85/162/110/AM 15

RLA「 No.10/24/40/054/AM 15

臨
ll刊巴堂聟:_        _
RA may take consequential action as p"r. poricv/pr;;"drte

26           Party NameiCHIRAL ORGAN!CS ‐Meet No/Datei2/85-

Case No.:16/22/85-ALC3/2014  (P)LTD.                  ALC3/2015
3004.2015

Export ltem Qty lmport Qty

per l)owder of same origin and variety as 95 00MT Black Pepper Whole 96.900M丁

摯
tゞ

HQ File

:01/85/050/00176/AM 15/

RLA File                  Lic No/Date:0310791513

:03/94/040/00735/AM 15/      28.112014

Status:

Approved

items in M.No. 01

norms in this case

Status:

54625.457Kg

Committoe noted that NC has approved the similar case of this irm of same export/impOrt

dated 16 04 2015 vide case No.148t15. 丁he Committee decided to fix ad― hoc input output

also as per earlier decision of NC a‖ owing 2%wastage as underi―

IIA may take consequential action as per policy/procedure.

27           Party NameiCHIRAL ORGANICS  Meet No/Date:2/85-

Case No:26/7/85-ALC3/2014   (P)LTD.                  ALC3/2015
30.042015

He File RLA File Lic.No/Date:O31O777278 Approved

.o1l8slOsol00062/AM1s/ :03/941040/01'1,64/AM14/ 07 '04'20L4

Committec noted that NC has approved the similar case of this firm of same export/import items in M'No. 0L

dated 16.04.2015 vide case No. 14 & 15. The Committee decided to fix ad-hoc input output norms in this case

also as per earlier decision of NC allowing2% wastage as under:-

Amioca TF Starch

lxport ltem lrnport

Amioca丁 F Starch

燃jtr(



:01/85/050/00103/AM 13/      :05/24/040/00158/AM13/

Committco noted the comments furnished by MFP!vide their OM No.4(3ソ 2014-DGFtt dated 25.03.2015 and
decided to fix the ad― hocinput output norrns as under:―

RA may take consequential as per policy/procedure.

摯ζ

Meet No/Date:2/85- Status:

28

Case No.:14/14/85‐ALC3/2012

HQ File

29

Case No_:33/17/85-ALC3/2014

}:Q File

:01/85/050/00153/AM 15/

Party Name:S∪ RYA HERBAL LttD.

RLA File

:03/95/040/00424/AM 15/

RLA File

Pa rty
Name:S.R.S PHARMACEUTICALS  ALC3/2015

PVT.LttD                    30.04.2015

Meet No/Date:2/85-   Status:

ALC3/2015

30.042015

Lic.No/Date:0510331420  Approved

06082012

Lic No/Date:0310789625   Deferred

24_092014

Committee noted the comments of MFPI dated 18.03.2015. lt was observed by the Committee that Flow Wrap
roo have certain flavour as per their description in import item details. Therefore, Committee was of the view

that separate flavour may not be required. MFPI was requested to re-look in the matter keeping in view this
r:bservation of the committee and if needed Firm may be asked to clarify the issue related to Flavours and

準
くヽf

S.No

1

2

３^

Export ltem Qty lmport Qty
Migroline Capsules(Each capsules

containing 62 5Mg impOrted Fever

「 ew Extract)

Fluend Syrup(containing 1666Mg
irnported Echinacea purpurea Extract

+ 1250Mg imported White Vピ il!ow
Extract per bottle of 100Mり

Hoodiafit Capsule containing 200Mg

imported Hoodia Gordomn‖ /Capsule

6′ 00′ 000Nos Fever Few Extract 38 25Kg

30′ 000Nos

18′00′ 000Nos

1. Echinacea Purpurea Extract

2. White Willow Extract

51.00Kg

38.25Kg

Hoodia Gordomnil 367 20Kg

rt

4 Enlarge Fort Capsule (1 Capsule
containing 200Mg imported
Epimedium Grandiflorum 1O%, 25Mg
imported Eurycome Longifolia and

60Mg imported Panex Genseng

G inn se n o_sid e 11po_[ gq!g]g!g! )

3,00′ 000Nos

3′ 00′ 000Nos

'),. Epimedium Grandiflorum
10%

2. Eurycoma Longifolia

_3. lqpl _G_e 
n qeng G i n n se nosid e

'1.. Panex Gensend

Ginnsenoside

2. Ginko Biloba

50.00Kg

7.65Kg

18.36Kg

Joymax Capsule (1 Capsules

containing 200Mg Panex Genseng
Ginnsenoside and 120Mg Ginko
Biloba imported material)

50.00Kg

37 45Kg

quantity.



⌒

Case No:9/39/85-ALC3/2012    Name:SR.S.PHARMACEU丁 !CALS  ALC3/2015
PVT.LttD.                   30.04.2015

HQ File

:01/85/050/00179/AM 13/

Pa rty

RLA File

i03/95/040/00616/AM 13/

RLA File

:03/95/040/00906/AM 14/

RLA File

:03/95/040/00401/AM 15/

Meet No/Date:2/85 Status:

Lic No/Date:0310720632   Deferred

14.012013

ALC3/2015

30.04.2015

Lic_No/Date:0310770501   Deferred

18.02.2014

10 Committee noted the comments of MFPI dated 18.03.2015. lt was observed by the Committee that Flow Wrap
loo have certain flavour as per their description in import item details. Therefore, Committee was of the view
that separate flavour may not be required. MFPI was requested to re-look in the matter keeping in view this
observation of the committee and if needed Firm may be asked to clarify the issue related to Flavours and
quantitY' 

o .,Y<$-( 9,'

31 Party Meet No/Date:2/85- Stat us:

Case No:1/26/85-ALC3/2013    NameiS.R.S PHARMACEUttiCALS

PVtt LTD

11 Committee noted the comments of MFPI dated 18.03.2015. lt was observed by the Committee that Flow Wrap
too have certain flavour as per their description in import item details. Therefore, Committee was of the view
that separate flavour may not be required. MFPI was requested to re-look in the matter keeping in view this
observation of the committee and if needed Firm may be asked to clarify the issue related to Flavours and
q ua ntity.

HQ「 ile

:01/85/050/00162/AM 14/

HQ File

101/85/050/00175/AM 15/

Party
Case No:15/22/85-ALC3/2014   Name:SR_S PHARMACEU丁 !CALS  ALC3/2015

PVT.LTD.                   30.04.2015

Meet No/Date.2/85- Status:

Lic.No/Date:0310789646   Deferred

25.092014

端
tf

12 Committec noted the comments of MFPI dated 18.03.2015. lt was observed by the Committee that Flow Wrap

too have certain flavour as per their description in import item details. Therefore, Committee was of the view

that separate flavour may not be required. MFPI was requested to re-look in the matter keeping in view this

observation of the committee and if needed Firm may be asked to clarify the issue related to Flavours and

q ua ntity.



33 Pa rty
Case No 12/24/85-ALC3/2013    Name:S.R.S PHARMACEU丁!CALS  ALC3/2015

PVtt LttD                   30.04.2015

Meet No/Date:2/85- Status:

Lic No/Date10310764676    Deferred

06012014
HQ File

:01/85/050/00148/AA/114/

HQ lile

i01/85/050/00131/AM 13/

RLA File

i03/95/040/00778/AM 14/

RLA File

:03/95/040/00435/AM 13/

13 Committce noted the comments of MFPI dated 1.8.03.2015. lt was observed by the Committee that Flow Wrap
too have certain flavour as per their description in import item details. Therefore, Committee was of the view
that separate flavour may not be required. MFPI was requested to re-look in the matter keeping in view this
obscrvation of the committee and if needed Firm may be asked to clarify the issue related to Flavours and

quantity.

!
S..s

34

Case No:13/26/85-ALC3/2013

Party Meet No/Date:2/85-    Statusi
NameiS.RS.PHARMACEUTiCALS  ALC3/2015
P∨T LTD                    30.042015

Lic.No/Date:0310768785    Deferred

31.012014
卜lQ「 ile:01/85/050/00174/AM14/RLA File

:03/95/040/00855/AM 14/

14 Committee noted the comments of MFPI dated 18.03.2015. lt was observed by the Committee that Flow Wrap

too have certain flavour as per their description in import item details. Therefore, Committee was of the view

that separate flavour may not be required. MFPI was requested to re-look in the matter keeping in view this

observation of the committee and if needed Firm may be asked to clarify the issue related to Flavours and

quantiiy.

s,<
35 Party Meet No/Date:2/85- Status:

Case No:5/25/85-ALC3/2012    Name:S.R S PHARMACEUTICALS  ALC3/2015
PVT.LTD                    30.04.2015

Lic.No/Date:0310708120    Deferred

0709.2012

15 Committee noted the comments of MFPI dated 18.03 .201.5. lt was observed by the Committee that Flow Wrap

ioo havc ccrtain flavour as per their description in import item details. Therefore, Committee was of the view

that separate flavour may not be required. MFPI was requested to re-look in the matter keeping in view this

observation of the committee and if needed Firm may be asked to clarify the issue related to Flavours and

q ua ntity
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36              Party

Case No:24/7/85-ALC3/2014    Name:S.R.S.PHARMACEUT:CALS

PV丁 .LTD.

HQF‖ e:01/85/050/00060/AM15/RLA File

37

Case No:3/1/85-ALC3/2015

Party Name:PURE TROPIC,

18 HQ File:01/85/050/00011/AM 16/RLA File
:31/83/040/00239/AM 15/

Meet No/Datei2/85- Status:

ALC3/2015

30042015

Lic No/Datei0310777165    Deferred

04042014:03/95/040/01030/AM 14/

Committee noted the comments of MFPI dated 18.03.201,5. lt was observed by the Committee that Flow Wrap
too have certain flavour as per their description in import item details. Therefore, Committee was of the view
that separate flavour may not be required. MFPI was requested to re-look in the matter keeping in view this
observation of the committee and if needed Firm may be asked to clarify the issue related to Flavours and

q ua ntitY.

0b
)q(,i-t9j

Meet No/Date:2/85-

ALC3/2015

3004.2015

Lic No/Datei3210077469

05.032015

Status:

Deferred

Status:

17 HQ File:01/85/050/00002/AM16/RLA File

i32/24/040/00027/AM 15/

The Committee decided to call for the usage of each input in the export product. Also decided to remind the

Coconut Development Board to expedite their comments. The case is deferred for 28.05.2015.

(r
_v.k-

38          Party Name:GHODAWAT AGRO  Meet No/Date:2/85-
Case No l12/1/85-ALC3/2015    P∨ T LttD                   ALC3/2015

30.042015

Lic No/Date:3110065265   Deferred

l1022015

Committee noted that the comments are awaited from M/o Agriculture & Cooperation, Deptt. of Cooperation,

Krishi Bhawan. The Committee decided to remind them to expedite their comments. The case is deferred for
2 8.05.2015.

39          Party Name:GHODAWAttAGRO  Meet No/Date:2/85-     Statusi
Case No:11/1/85-ALC3/2015    PVtt LTD                   ALC3/2015

30.04.2015

19 Hキ
:1:;。 50/00010/AN/116/

RLA File

i31/83/040/00238/AM 15/

Lic.No/Date:3110065266   Deferred

l1022015

Committee noted that the comments are awaited from M/o Agriculture & Cooperation, Deptt. of Cooperation,

Ki"ishi Bhawan. The Committee decided to remind them to expedite their comments. The case is deferred for

嚇llジ
2805_2015

無
、ζ



40 Party Name;BELOOR BAYIR Meet No/Date:2/85-
1rr" Nc.:7/L/85-ALC3/2o15 BrorECH LTD, ALC3/2015

30.04.2015

Status:

20,IQ File 101/85/050/00006/AM 16/RLA File

:07/24/040/00453/AM 15/

Committee noted that technical write up and flow chart falls under the domain of MFPI. The Committee
decided lo renaind MFPito expedite their comments. The case is deferred for 28.05.2015.

Lic.No/Date:0710107884   Deferred

1903.2015

漑
、ζ

Status:41

Case No.:9/1/85-ALC3/2015

Party NameiTASttE L FINE F00D  Meet No/Date:2/85-

PRiVAttE LIA/11TED

21 :IQ Filc i01/85/050/00008/AM 16/RLA File

:03/95/040/00838/AM 15/

42          Party Name:TASTE L FINE F00D
Casc No:8/1/85-ALC3/2015    PRIVAttE LIA/11ttED

22 HQ Filc RLA File

:01/85/050/00007/AM16/      :03/95/040/00640/AM 15/

Committee noted that the comments are awaited from MFPI

expedite their comments tthe case is deferred for 28 05.2015_

43 Party Name:FEAttHERLITE

Case No i4/1/85-ALC3/2015     PRODUCTS PVT LTD

23 HQ File

:01/85/050/00003/AM 16/

RLA File

ALC3/2015

3004.2015

Lic.No/Date:0310793850   Deferred

12_022015

Committee noted that the comments are awaited from MFPI The Committee decided to remind MFPI to
r:xpedite their comments. The case is deferred for 28.05.2015.

Meet No/Date:2/85

ALC3/2015

30.042015

Lic.No/Date:0310793782

11.022015

丁he Cornmittee decided

Status:

Deferred

to remind MFPI to

Meet No/Date:2/85-

ALC3/2015

30.04.2015

Lic.No/Date:0710107743

:07/24/040/00366/AM 15/       03.03.2015

Committee noted that the comments are awaited from MSME(Mech). The Committee
MSME(Mech)to expedite their comments. The case is deferred for 28.05.2015.

.,'"')#, i'Jf ,, =. o s i^, G ){
<rq ol-g;,Brf*'f.f l*:)vr -alr'.rf.a

;1, bitalai iit-'tleie: 5{ i}rargrf ii'tldi
t- - . ;yt rq.Itr{fq rl.Etf:\i-&_:{rr-r-{r-

Ca;a;r.urrts Gc,neaul al Fomigr'irade
rtfltJg ti ri'liuu;i.ilrBrrl ol c cmrtH'ci

rrriql qq-.", .,iS '*i"',?
Ldr:,io,ttr r3hesri\ tf.e Deilal

酪 (
Status:

Deferred

decided to remind

櫻
tf



24 HQ「 ile

Meet No/Date:2/85-   Statusi
ALC3/2015

30.042015

Lic_No/Date:0710107747  Deferred

:01/85/050/00005/AM 16/     :07/24/040/00427/AM15/      03032015

Committee noted that the comments are awaited from MSME(Mech) 丁he Committee decided to remind

MSME(Mech)tO expedite their comments.丁 he case is deferred for 28.052015

堵.〆

44             Party Name:FEAttHERL!TE

Case No:6/1/85-ALC3/2015    PRODUCTS PVT.LttD.

RLA File

45             Party NameiFEATHERLi丁 [

Case No:5/1/85-ALC3/2015     PRODUCTS PV丁 .LttD.

25 HQ Filc

:01/85/050/00004/AM 16/

RLA Fi:e

107/24/040/00408/AM 15/

Meet No/Date:2/85-

ALC3/2015
3004.2015

Lic No/Date10710107746

0303.2015

Statu s:

Deferred

Commitiee noted that the comments are awaited from MSME(Mech). The Committee decided to remind

MSM[(Mc'ch) to expedite their comments. The case is deferred for 28.05.2015'

46      Party NameiPИ ARiCO LttD Meet No/Date:2/85-

ALC3/2015

30.042015

Meet No/Date12/85-

ALC3/2015

3004.2015

Status:

Deferred

Status:

Deferred

26 器サ::)162/138/AM 15
Fixation of ad-hoc input output norms in terms of para 4.4.2 of HBP, Vol.l, 2009-

14 for export of Milling Grade Copra against import of Copra Grade-ll.

Committee noted that Coconut Development Board has already been reminded vide this office memorandum

dated 28.04.2015, comments awaited. The case is deferred for 28.05.2015.

Q'<'r
47 Party Name:MARICO LTD

He File :O1,18511,62h 39/AM15 Fixation of ad-hoc input output norms in terms of para 4-4.2 of HBP, Vol'l, 2009-

27 1.4 for export of (1) Safflower Seed(Sortexed/processed and meant for Bird feed

purpose) (2) Safllower/Soya deoiled cake'

Committee noted that comments are awaited from Deptt. of Animal Husbandry, Dairying & fisheries, Feed and

i-oddar Division. I-he Committee decided to remind Deptt. of Animal Husbandry, Dairying & fisheries, Feed and

Fodciar Division to expedite their comments rhe "':'t.iIl...ji#jl.,;"i,!,.r r,,t 
Uz..':.., ;'--'.1(

,,''-,,,,;.;';'"::;;'I.:T;;I{:1'4".," -\g's't''
' i rl}f';i l''l''t :'i' u r ;rJ'ir iir lii c I Cr)mrr' r' a
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Party NameiSHUBHLAXMllNDUSttRIES Meet No/Date:2/85

ALC3/2015

30.04.2015

Fixation of ad-hoc input output norms in terms of para 4.4.2 of HBP, Vol.l,
2009-L4 for export of Guargum Powder 200Mech against Guargum
Refined Splits 90% purity.

丁he committee noted the comments of MFPifurnished vide theirletter No.4(16)/2013-DGFT dated 06.042015
28 and on the basis of comments′ the committee decided to ratify the ad― hoc input output norms on net to net

bas:s asunder:一

1′ 00′ 000Kg Guargum Refined
Splits. 90% Purity

48 Status:

Approved

HQ File:01/85/171/057/AM 15

RLA「 No

200 Mesh

湯

||「

‐ _IXXXXXX取

may take consequential action as per policy/procedure.




